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3. / 24. 4.36.

Shri M L Paswan, Registrar Incharge..

e o0 0

Learned Counsel for the appllcgnt is present,
Defects removed Let it be registered armd placed before
the Hon'ble Bench for hea;ing on admission, fixing
24,04,96, ,
. . . ' ﬁL '

( M, L. Paswan)
Registrar I1/C

Counsel for tha appllcant ¢ None.
TR '

Q‘This,is‘DivisLon'Bench matter. Let it be ,:Q'

same is available. . L
[
« _ <
’ ' . ' (N.K. Verma)
g "o Membet (A)
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4./ 13.9.96. - Shri A.K. Singh, the counsel for the applicant. :
m“"\/ J»“\'p On the request made by the learned lcounsel -

m@‘ ‘/}%L\ 74 ) . e v R o .
(\"M ‘&“‘ﬁg\s‘!a for t‘he. ggqli‘caﬁt,“tﬁe ¢ase is adjourned. List it{" _ S
o '4/“‘)‘.

on 30.9.96' for hearing on admiséion, alomouwith NA‘.T, %

if filed to bring his representation on record. RN
’ o _." 1__/ T . ': - ” rm 4 =
/c8s/ (K.D7 Saha) - (ViN. Mehrotra) °
Member (A) L . Vice-chairman
<L ? -
! ,507 30.9.96, | Shri A.K. Simgh, the counsel for &ha applica'nt. -
. Heard. Admit. Issue notices to th reapondentls !
‘R . N i g . . .¢ . : v v kf
' to file written statement within four weeks. Rejoinder,
if.any, may be filed within tuo wesks thereaftes, |
\'.‘ ) List it on 28.11.96 before the Reg is.tr'ar V ﬁor comple or
—— - ) : . - 4 5-'.‘ - \; S
/ , of pleadims., ) X .
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) . . .
gﬁ% d&kl;b | Member (A) , Vice-ch.aitman’)é




'/'v/’r l & |

6/10.1201996

MPS.

7/22.1,11$97 °

*
e g

8/6.3.{1997

o\ :
%1.
SR

0.A.-217/96

‘None for the parties. Notices have-' been, .
issued. Put up on 22.1,1997 for filing W/s,,: -
h ) - «
©( M.L.paswan ) . =l
" Registrar 1/c - '

-

. L
-

None far the parties, W/s has not - been

filed. Put up on 6. 3. 1997» for filing W/s,

\-8.P.Sinha )
Dy.Registrar I/c

None for the parties. No W/s has yet been - |
filed though suffjcient time was given ther.,e‘for‘e. | /,T
by :

In the circumstances, let it be listed before the ',

Hon'ble Bench for direction on 2, 4. 1997, |

( S.P.Simka )
Dy.Registrar I/c

\\/S-has been. filed on behalf of the respondents. |

Rej_oindef, if any, may be filed within tuwo weeks..

List it on 26.5.97 for direction. §;// i 1

- (V.N. Mehrotra)

Vice-chairman

10/26,05.97
. ) IS ";-.V‘ N T "15.'- . -

3 ‘. Pleadings are.complete.in this case
in the ready list. . \ﬁ\u (

|
|
|
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. tnterea |
|
, |
(von.Mehrotra) ,'

SKJ v ice-tha iman
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M./ 9.2.98, Shri'A,K; Singh, the counsel for the applicant.

‘Shri J.N. Pandey, Sr. Standirg Counsel for respondent

- List it on 21.4.98 for hearing along wifh MA 15/9g

o - S§V&U N
/ces/ . (R. Rangarajan) (V.N. Mehrotra)
- Member (A) Vice~chairman
, . S
N kR
c 12
. "21040 98 . . .
£ S . List ‘on 30.4.98 for hearing along with
avda:
I
‘ ,q&-‘l; ,
Lo o (L.R .K.Prasag)
(G.Narzsimham) Member (a)
Member {J) . . :
13./V3D.4.§8. By mutual consent, the case is adjourned to S
| 16.7.98 For'héariﬁg along with MA.
/cBs/ . (L.R.K. Prasad) (UMN. Mehrotra) W

Member (A) ' Vice-chairman -

unsel for the applicant

h . :
1 14/16.7.98 . Shri 'A.K. Singh, the co
/! ' ' Senior Standing Counsel for Respondent

.Shri J.N.Pandey,

Heard thé learned counsel for the

a . @Pplicant. On the'request of Shri J.N.Pandey;
- Senior Standing Counsel for the Union of India

Respondents list on 17.7.98 as part=heard for

further arquments.
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' ( L.R.K. P ) (vV.N.Nehrotra )
oV o Ny I‘aSad . _
( Member (A) Vice Chéi:man
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Order Sheet

.. D'A' 21 7./96 199 iMleves con. ceve veor vens vons wocs soue

........ we e -oee -« Application No.... ... .
ADDHCANT (S) weu veme vere cee e vas ee eer e vt eae e Respondent (S) ... oo veee ie ceis v s it e aaen
Advocate for Applicapt (s} ... ;. e e oot eee oin ..., Advocate for Respendent (s) ... ...

2% e@@s gae AT ssse  1e% Sees smee " gea asws sns- Do

Note of Rgggstry L : ¢ - Orders of the Tfibuné]

5

1. 15/17, 7:199?5 - Shri &, X. S ingh, learnedcounsel for the appliéant.

Shri J,N.Pandey, Sr.Standing Counsel forthe respondents,

The learned counsel appearing for the

app;icant has f‘iled‘“ supplementary affidavi£ today

. *

c ’ alongwith copies of certain documents., The learned
counsel for the resp ondents ipaays that he be allowed
time to seek instructions and file reply to the
o} Supplemeﬁtary affidavit filed today, Allowed‘vthr_ee

| weeks further time for the same, The matter be listed
on 11.8.1998 for hearing,

e | \j\\\\)( |

» ( L.R._KPra}sad' )y : I ( V.N.Mehrotra )
CMEB, . L . Member (A) . L Vice-Chairman

1611.8.98 1 &  List for hearing on 13.10.98.

SRS ( L.R.K, Praﬁﬁ—\" ( V.N.Mehrotra )
AP %%w e Member (R)  Vice-Chairman
é (& oo 17 / 13.10.98. Shri A.K.Singh, the counsel for applicant.
v I (List it on 8.12.98 for hearing.
/eBS/" (LAKSHMAN JHA) (L.R.K. PRASAD)
MEMBER (J) | ~ MEMBER (A)




18/8.12,1998 .

List it for heafirg on 4,3,1999,

b‘ﬁ m\&m H-gj o O@Vp V—(@ Cff———j
Rl - ( Lakshman Jha ) ( L.R.K.Prasad.)
MES, : Member (J) Member (A) - -
80 3.99
M o ;L{éflbn‘TU;S.QQ for hadring;

[

(Lakshman Jha) . (L.R K, Prasad)
“Member(J) N Member(A)

-

20/10.5.99 . . Sh. A.K.Singh, Connsel_ﬁpr Fhe applicant,
Sh. G.K.Agrawal, Counsel for the respondents,

Heard the Counsel for the parties. As the main
gxax crlevances of the aypllcant reoardlng hls prom=-
) otion from Group-D to Group—C has already been made
by the respondents and the fact that he has already

. .  joined. The applicant may be permitted to withdraw
" this Ca. The Addnlt Standing Counsel, Sh. G.K.Agrawa

has filed today a letter of the iconcerned dated

28,4.99 which conflrms the position relating the pro

. e i % motibnm Jof the applicant from Gr.-D to Gr.-C.
We have con51den#the matter. This OA 1s disposed
of as w1thdrawn by the appllcant..‘

| MW e E
ART - (Lakshman Jha) (L.R.K.Prasad)
Member-J - . Member-a



